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7. Penalty for contravention of this

Act or of the rules made there-
under,

8. Punishment for adulterating in-
toxicating drug. '

9. Presumption as to commission
of offence in certain cases.
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864



. ~
.

1333 F: HYD. ACT 1V ] Intoxica'ting RN S LA b
1333 1 BXD. AL yos G - 104
( Translation ) g :

18. Provisions of the Code of Crimi-
nal Procedure 1898 to apply to
Proceedings, under Sections 16
and 17. :

- 19, Ofﬁcers who are bound to
; ass1st

20. Penalty for vexatious exercise of U/"L( (3[// 4 l/:’_'aut}";uﬁ;"_ re

Cel'taln pOWCrS
‘ - yo/éjﬂk"/ =

~ 20-A. Penalty for abetment of offen-
: ces against this Act, etc.

~ 20-B. Penalty for preventing officer
from dlscharge of dutles

21. Power to issue arrest and
search warrants.

22. Persons arrested to. be admitted
: to bail.

22-A. Procedure by officers em-
powered to inquire.

22-B. Power to issue summons.

23. Procedure by ofﬁcers empower- o / ' s,
ed to arrest, —-’MJ/U»/(J ‘{Uwgv“ Slissbhswos vV

. “.»:/ : - -
24, i\}/[]ggeﬁ%fe Sfecovery of dues other Lo 1201 _ 21307 d- ~, :ﬁ- vy

109

865



Intoxicating - [1333 F: HYD. ACT IV

i ( ‘ ool - . o '
Drugs > u.,i.':.r/(’ff/)u | 2 L’;;WU)U
(Translation) ' : ‘

25. Procedure for investigation an
inquiry into cases. '
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officer gives Jurisdiction to a
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THE HYDERABAD*[]
INTOXICATING DRUGS ACT.

No. IV of 1333 Fasli.

(Received the assent of H.E.H. the Nizam
on 9th Isfandar 1334 Fasli)

Whereas it is expedient to amend
and consolidate the pro-
_ visions relating to intoxi-
cating drugs); It:is hereby

Preamble.

enacted as follows :—

1. (1) This Act may be cailed the
Hyderabad *[ ]JIntoxicating

Short title, Drugs Act and it shall
CO;I!?"““' come into force in the
ectentand Whole of H. E. H. the
repeal. Nizam’s Doimnions from

“the date of its ** publica-
. tion in the¥arida. :

% :5:'(:-
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*Omitted by Act No. XXII of 1953.
**Published in the ]a.rxda:dated 24th Isfandar
1334 F.
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(Translation) U"U),? ¥ & LJ-’ f ;@ W k- / - ( V)

(2) The Government may, subject
to such conditions as may be prescrib-
ed, exempt wholly or within any specifi- L (,{_/ ls L_/ { é/ rvé/r { 4,
) ed area any particular substance or
class of substances or any particular Lf/
person or class of persons from all or rb;UwJ L;fg f.f U)’ Lufj’ et l,.ub
any of the provisions of this Act and

rules made thereunder. / Z’V u//\-/_'/ gz

d/ 24 / L L,u',;,/
,-4_-»1,)/’2‘;_—:"»/(/’ (7

J B

3) From the date of commence- ‘f .| s U‘J’ GJ" ’ . »~‘, 5.) Ce r./)

ment of this Act, the Acts contained
in. the first Schedule shall stand re-

pealed as specified therein. ' ,_L-;‘L?/{J.’ d"m‘/yu:‘—;
‘ | - Lont i dh

PSR ST

: *[2 In thls Act unlesé there is
anything ‘repugnant to the
Definitions. subject or context -

i

*(y “Ashya-e-Munashl” (intoxi-
cating drugs) means—

(i) the leaves, small stalks and
flowering or fruiting tops of the Indian
hemp - plant (Cannabis Sahira L.),
including all forms "known as Bbang,
Sendhi or Ganja;]

*Substituted by Act No, XXII of 1953.
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(Translation)

_ *[(ii) Charas, that is, the resin
obtained from the Indian hemp plant,
which has not been submitted to any
manipulations other than those neces-
sary for packing and transport;

(iii) any mixture with or without
neutral materials of any of the above
forms of intoxicating drug, or any
drink prepared thereform; and

(iv) any other intoxicating and
narcotic substance which the Govern-
ment may,: by notification declare to
‘be an intoxicating drug,-such substance
not being opium, coca leaf or a
manufactured drug, as defined in
Section 2 of the Dangerous Drugs
Act, 1930; :

(2) “Intoxicating drugs revenue”
means revenue derived or derivable
from any duty, fee, tax, fine or con-
fiscation imposed or ordered under the
provisions of this Act, or of any other
law for the time being in force relating
to intoxicating drugs ;]

*Substituted by Act No. XXII of 1953.
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(Translation)

. *[(3) “Chief Intoxicating Drugs
Officer ”’ means such officer as may be
appointed by Government to per-
form generally or in any specified area
all or any of the duties of the Chief
Intoxicating Drugs Officer under this
Act; :

(4) “Intoxicating Drugs Officer”
means such officer as may be appoint-
ed by Government for the collection of
intoxicating drugs revenue and for the
prevention of offences under this Act
and includes an Abkari Inspector, an
Abkari Sub-Inspector and such other
Officer as may be entrusted with this
work ; -

(5) ““Nazim-e-Faujdari” (Magis-
trate) means every Magistrate of the
First Class and includes a second or
third Class Magistrate fspecially em-
powered by Government to try. cases
under this Act; .

(6) “Daraamad’® (import) means
to bring into the Hyderabad State
otherwise than across the Customs
frontiers as defined by thel. Central
Government ;

(7) ““Baraamad ™ (export) means
to take out of the Hyderabad State
otherwise than across the Customs
frontiers as defined by the Central
Government ] ,

*Substituted by Act No. XXII of 1953.
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(Translation) :

.

*[(8) ¢,Nagl-o-irsal (fransport)
means to move from one place to
another w1thlp;the Hyderabad State ;

(9) “ Saakht” (manufactures)
includes every process by which an
intoxicating drug is wholly or partly
prepared ;

.(10) ““Farokht™ (sale) or
* Farokht Karna” (selling) includes
apfy transfer otherwise than by way of
git ; :

(11) “Cultivation” includes the
tending or protecting of a plant during
growth and does not necessarily imply
raising it from seed; and

!

(12) ¢‘Prescribed’’ means prescrib-
ed by rules made under this Act.]

*[3. No hemp plant (canhabis
_— sativa) shall be cultivated
t.C‘;l“tYa‘ and no portion of the
t::m; plant hemp plant from which

prohibited  intoxicating drug can be

except manufactured shall'be col-
underthe  Jocted, except under the
provisions

of this Act.  authority of such licence
_and subject to such_terms
and conditions as may be prescribed.]

*Substituted by Act No. XXII of 1953.
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Drugs
: (Translation)
4. Saveas authorised under this . u" fo /_, I S "’Zg";‘,_/l [1.
Prohibition - Act or rulés’ thércunder,

_of certain

acts relating "~ . L
A toricar Mo person shall—

ing drugs. 05:674}% "‘.fﬁa"\D}UJG'..':«'/,_J”‘/"

e
B azfu/
| .. (a) .possess'; | - e u*,.;-w,’.( u}t )

B LPE, s L o Lk

(B) transport; .- o - &-jﬂz/JlJ(f‘) ( g_.J)
(c) import; B 1 A, J‘/”JJ - ( z b
(d) export; " S - c....—,,)j 7:/ - 4> )

e) sell; '
() S ,g,_;/:_,?'/ ¢ D)
(f) manufacture;

any *[ lintoxicating drug. © e Sesl. ¢ 2

*[5., The Government may re-
. gulate the matters men-
GI; %"é’fﬁff tioned in_sections 3 and 4
ment to re.  and provide for the super-

gulateé the . vision and grant of licences

. matters and the recovery of in-
mestioned  {oxicating drugs revenue
.1n sections
3 and 4. in such manner and subject

to such terms and condi-
tions as may be prescribed.]

*Substituted by Act No. XXII of 1953. *Substituted by Act No. XXII of 1953. ‘

872



1333 F: HYD.ACTIV] - Intoxicating] - - u)’l@cf;uu & u//uju
R Drugs

) (Translation) , Jlﬂ Ll }’ l)'
6. The Governmént may, by Y / ) -—LJ“I
notification in the Jarida,

Power to  establish warchouses at '_»ﬂ'af,"j,{JJ}UW "7’.{/‘{"/ %f’ J_l}"l

stablish .
wrarehouses. Droper places in H. E. H,

* the Nizam’s Dominions Wr 1 P
for *[ ] 1ntox1cat1nghdrugsh and make *.[ JJ,«:// V'—-ﬁ“ﬂ'%‘d b %’/‘-/-’/
rules relating to such warchouses. ‘}A’:Z ) 4 - e
. ‘ w U"UJ%{I.’/&&{-U‘%U! '

*[7. Except as otherwise provided
‘Penalty for in this Act whoever con-
contraven. travenes the provisions of
tion of this . this Act or of the rules
&ct rorlgf made thereunder shall be

e rulés punishable with imprison-
made there-  rent which may extend to
six months or with fine
which may extend to one thousand
rupees or with both. If such person
commits the offence after previous con-
viction for the same offence, the term
of imprisonment may extend to one
year. .

8. If any person who has been -
. granted a licence to sell
‘ P“mSIf" intoxicating drugs, ad-
mentlor.  ulterates any intoxicating
ing intoxi- drug, he shall be punish-
catingdrug. able with fine which may

extend to fifty rupees, and
if he commits the offence after "pre-
vious conviction for the same offence,
he shall be punishable with imprison-
ment which may extend to six months
or with fine or with both.] :

*Omitted by Act No. XXII of 1953. *Substituted by Act No, XXII of 1953.
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(Translation) . e T '

“#[9; In i)}osecution under section 7
" or section 8 it shall be -

Fresump-  presumed until the con-
.Commis- trary is proved, that the
sion of accused person has com-

offence in  mitted an offence under
2;;22‘“ that Section in respect of
A any intoxicating drug or .
any still, utensil, implement or ap- .
paratus whatsoever for the manufac-
.ture of any intoxicating drug or any
such materials as are ordinarily used
in the manufacture of any intoxicating
-drug for the possession of which he is -
unable to account satisfactorily ;

- and the holder of a licence or
permit under this Act shall be punish-
able, as well as the actual offender, for
any offence committed by any person
in his employ and acting on his behalf
as if he had himself committed the
same, unless he shall establish that all
due and reasonable precautions were
exercised by him to prevent the com-
mission of such offence :

Provided that no person other
than the actual offender shall be
punishable with imprisonment except
in default of fine,] ~

*Substituted by Act No. XXII of 1953,
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(Translation)
10. When any person is convicted

Confisca- of any offence under Sec-
tion of

certai .

ar:icllex; on tions 7 and 8 :—

conviction, )

(a) *[ ] the intoxicating drug in
respect of which an offence under
sections 7 and 8 has been committed
together with * [] the intoxicating
drug, if any, held by him under a
passport;, -

(b) all vessels, packages, cover-
ings and conveyance and also the
things in which the * []intoxicating
drug referred to in clause (a) is found
or which have been used for keeping,
bringing or carrying the same, other
than a conveyance not belonging to
the offender and which has been used
in good faith, shall be liable to con-
fiscation.

11. When a person charged with an
offence in respect of any * [ ] intoxica-
ting drugis discharged or acquitted,
the Court trying the case may never-
theless order the confiscation of *[ ]
‘the intoxicating drug..

*Omitted by Act. No. XXII of 1953,
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*Amended by Act No. XXIIof 1953." ...%"
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.- (Translation) R : w¢u’-»’ Liso ,g’:m,_.lﬂ.@t(f 4

f VWJ&M[ 'ju‘wf L 7S
= U/‘Q" ’fﬁ

. | | N . u

12. Where there is reason to be- ‘f . :
: S _ _ - s ) [ " *[Procedure -
lipve that an offence against this Act | - , K;lﬁr; fgf ds

S ' : 7 : Z;,/’L " confiscation
has been committed and the offender - A4 are gglund _

. . u e .

L 1 offenderis -
is not known or cannot be found or-| "/’(//’ {}/ - offenders,
is beyond the jurisdiction of the Court , ‘ ]

of H.E.H. the Nizam’s Dominions but -
,goods‘ liable to confiscation iévvs./ithin‘ - f)"?/" v2) 'c'.'—b" u%:/’ W‘; U? v
such jurisdiction; 'e\iery ) Magistrafe W U J L J/‘___, }, ..,JJ Lw '«_{' . {f L ”
within whose jurisdiction the offence has 5

been cdmmitféd or the g(;ods is found : ‘J"a < M J’ “ Lua!) bL

may -take action with regard to such ;JMMGJ‘Mjﬁ/jﬂJfIJA‘

goods in the ‘manner provided, for

: UJI/JIJ(JLLJ’,I/ug‘VVJ#;L
summary trial and may order the con-
ﬁséation,’,'of the goods in.-the same o b/gﬁi_’://b‘/:’.. —ﬁyU’ /C"(?Zd 6
mTn | e oy
offender been pr o ; oy .y ) .
S {‘ﬂy’ﬂb/éc—:y{/‘fb/%
T e ‘”'_
; J,f’,’fJ.a:;éw!ﬁ;‘fJf_z_:uj:,J/
Y

*Amended by Act No. XXII of 1953.
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(7 ransiation)

Provided that no such order .

shall be passed. unless notice and an
opportunity of making statements
and producing evidence is given to
the person in possession of the goods
or tothe person who is believed to
have title to it :

Provided further that before
passing such order the purport of the
proposed order shall be made and
affixed at a conspicuous ‘place in‘the
premises of the Court and instruction
shall ‘be-given to the concerned per-
sons that they can file their objec-
tions on a prescribed date which

"shall not be within thirty days from
the date of the notice and after con-
sidering the objections and evidence
produced, order shall be passed.

13. An appeal againét an :order .

passed under Sections .10

Appeal 11 and 12 shall lie in the
z"fgg_sfo . Court to which appeal
confisca- against orders of the Court -
tion of passing the order ordina-
property. . rily lies. ' _
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Intoxicating  [1333 F: HYD. ACT IV B (ol A0
- Drugs ‘ .

(Translation)

o ! :
P : .

*[14 Subject to such rules as
may be framed in this

Powersof  behalf, every Introxicat-
ggg]’;‘r‘fgts‘ ing Drugs Officer may at
officer to  any time during day or
enter shop. night enter into any shop
where intoxicating drugs

are sold. '

15. All  things confiscated
under this - Act shall be

Disposal of .disposed of and the pay-
fﬁgt‘;%:;:ga ment  of rewards to
payment of Officers  and informers
rewards. . shall be regulated in such
manner as may be pres-

cr1bed in that behalf.

16, Any Intoxicating Drugs
Officer not below the
Powersto  rank of an Abkari Sub-
searchand 1 chector who has reason
arrest. .
to believe from personal
knowledge or from in-
formation given to him by any person
and taken:down in writing that any
intoxicating drug liable to confisca-
tion under this Actis kept in any"
building or other enclosed place, may
after sun-rise and before sunset—

(a) enter into** [and search] such
building, vessel or place ;]

*Substituted by Act No. XXII of 1953.
**Added by Act No. XXI of 1955.

878



: ' jcati | _— gae Sl
1333 F : HYD. ACT IV] Intog;zcg;ng - o;r‘r’!‘(”o . ({’ci_L_/{ 0/1;,,
(Translation) :

*(b) arrest any one who may
resist entry and remove any obstacle
to such entry; .

(c) take in his poséession the
intoxicating drug and all other articles
liable to confiscation under this Act,
and ’

(d) arrest and search any person
whom he has reason to believe to be
guilty in respect of the intoxicating
drug.

17. Any Intoxicating Drugs
' Officer may seize in any

Powers of open place or in transit
the afore- P P

; intoxicating drugs or
d O . .
said Officers  other articles liable to
cases. confiscation and detain

and search and arrest any
person whom he has reason to believe

to be guilty of an offence under this
Act.

18. The provisions of the Code
of Criminal Procedure,

Provisions 1898, shall apply to all
of the Code  proceedings under Sec-
Procedure, tions 16 and 17.
1898 to :
apply to
proceedings
under Sec-
tions 16
and 17,

19. Every Police, Revenue,
Customs and Abkari
Officerswho  Officer shall, on a request
arebould  made to him or when he
is informed, render assis-
tance in the due execution of the
provisions of this Act and if any
intoxicating drugs are found in the
possession of any person in contra-
vention of the provisions of this Act,
he shall detain him and report to the
_Intoxicating Drugs Officer.]

*Substituted by Act No. XXII of 1953.

879



Intoxzcatmg
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{ Translatzon )
20. - *[An Officeror other person,
: authorised to Act under

Pepalty for th1s Act who —

vexatlous

exercise of
" certain

powers.

(a) without reasonable ground of
suspicion, enters or searches or causes
to be entered or searched any place, or

( ) vexat1ously and unneces-
sarily seizes any movable property
of any person on-the: pretext of
seizing or searching for anything
liable to conﬁsca’uon under this Act, or

(c) vexatiously and unneces-
sarily detains, searches or arrests any
person,

Shall be punished with imprison-
ment which may extend to three
months or with a fine which may

extend to five ‘hundred rupees or with
. both, ]

*Substituted by Regulation dated 28th Azur,
1356 F.. , .
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111

(Translation)

Intoxicating

Drugs

re,

NS ISP IR AT

*[20-A. Any officer or person
who unlawfully releases
Penalty for  or attempts to release any
apetment of person arrested or any
against this article seized under this
Act, etc. Act or abets the escape of
any person arrested under
this Act, or abets the commission of
any offence against this Act, shall, on
conviction before a Magistrate, be
punishable with fine or imprisonment
which may extend to half the penalty
provided under this Act for the
offence, or. with both.

20~-B. Whoever  intentionally
prevents or attempts to
Penalty for prevent any Officer from
grf%‘égfr’tf‘r‘iﬁn the discharge of his lawful
dischargeot duties under this Act,
duties. shall, on conviction before
a Magistrate,be punishable
with fine which may extend to five
hundred rupees or with imprisonment
which may extend to six months or
with both ”.]

*#[21. The Collector of a district,
the Chief = Intoxicating

Power to Drugs Officer or any
1ssue Intoxicating Drugs Officer
arrest and : :
search. empowered by Govern-
warrants. ment in this behalf, or

any Magistrate may, if he
has sufficient reason to believe that a
person has committed an offence under
this Act, issue a warrant of arrest or
a search warrant for the search, at
any time during night or day, of any
building or place. The warrant of
arrest issued under this Act shall be
executed in accordance with the pro-
visions of the Code of Criminal Proce-
dure, 1898.]

*Added by Act No. XXII of 1953.
**Substituted by Act No.XXII of 1953,
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(Translation) ' L

*[22. (1) It shall be the duty of
» any Officer arresting any
Persons person under the powers

imia given Dy ihis Act o
o bail. release such person on bail

. if suffieient bail is tender-
ed for his appearance before an
Abkari Inspector or before a Magis--
trate, as the case may be.

(2) Before any person is released
on bail, a bond in such sufficient but
not excessive sum of money as the
Officer admitting him to bail thinks-
proper shall be executed by such
person or by one or more sureties,
conditioned that such person shall
attend in accordance with the terms
of the bond and shall continue to
attend until otherwise directed by the
Abkari Inspector before whom he was
bailed to attend, or by the Magistrate,

. as the casé may be: ‘

Provided that the Officer admitting
any such person to bail may at his
discretion' dispense with the require-
ment of a surety or sureties to the-
bond executed by such person.

T \oF
(3) When ' bfjecadon of default
of appearance of a person bailed to
appear before am: \Abk,af]i Inspector
such officer is of opinion t !gc proceed-
ings should be had to compel payment
of the penalty or penalties mentioned
in the bond of the person bailed or of
the surety or sureties, he shall forward
the bond to the Magistrate having.-
jurisdiction to try the offence of which
the person bailed was accused, and
the Magistrate shall proceed to compel
payment of the penalty or penalties
in the manner provided by the Code
of Criminal Procedure, 1898, for.the
- recovery of penalties in the like case
of default of appearance by a person
bailed to appear before his own
_court.]

Substituted by Act No. XXII of 1953,
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(Translation)

*[22—A. The Collector or any
groceﬂziiure other Officer not below
e?;go;::: d ’ihe rank of an Abkari
to inquire, ~1nSpector on any person

accused of having com-
mltted breach of any of the provi-
sions of this Act, being brought in
custody or appearing before him on
bail, shall hold such inquiry as he
may think necessary, and shall either
. release such person or forward him in
custody or admit him to bail to
appear before the Magistrate having
jurisdiction to try the case.

22—B. The Collector, the Chief
Intoxicating Drugs Officer
Powerto  or any Intoxicating Drugs
Summons. Officer not below the
~ rank of an  Abkari
Inspector -hélding an
inquiry in the manner provided in
Section 22—A may summon any
person to appear before’ ‘himgelf to -
give evidence on such enquiry .or to
produce any document rélevant
thereto which may be in his posses-
sion or urider his control :

cE e e

Provided that. ~the provisions
relating to issué” and service of
summons contained in the Code of
Criminal Procedure, 1898 so far as
they do not contravene” any provi-
sions of this Act, shall also be
;-applicable. ]

* Substituted by Act No. XXII of 1953,

~
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(Translation)

23. Every Officer, émpbwered to
arrest persons and .seize

Procedure  articles shall, within forty -

by Officers  eight hours, make a full
et Y report of the particulars of

such arrest, seatch and
seizure to his superior officer. Any
Magistrate, who is' not authorised. by
this Act to try the case may, if he
thinks the detention in "custody of
the accused person for more than
twenty four hours necessary; order
such detention but he shall forthwith
make a report of the same .to the
competent Magistrate.
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(Translation) . Y, + J Spgs s .
24. Any payable amount, other T2 ’A'D’ 2 "’gf?uﬂdﬂé’/

than fine due from any ] .
Modeof = person under this Act or ‘.”;"/‘_C ey - S T
recovery of ryles made hereunder, -

dues other
than fines.. May be recovered from

him and from his surety boa U:'l??ﬁ.‘-;f ;’,L#’;UK_{/ LAk
as if it were land revenue, , ) m ) " !
PBLI st e st
Y, # )
_gL AR

*[25. All cases under this Act
shall be investigated and

froqedurq inquired into and all pro-
giiii)’fiité' ceedings shall be con-
inquiry ducted in accordance with
into cases.  the provisions of the Code

of Criminal Procedure,

1898.

26. The lessee may within one
R year cause all amounts
b;‘i‘g’;’;‘gof due to him to be realised
money due  through the Collector in
to him. the manner and subject
to such conditions as may
be prescribed in this behalf as if they
were arrears of land revenue from
every such person who may have
occupied the business relating to the
lease to the extent of the period of
his occupation : '

Provided that :—

(a) the lessee has paid all
amounts due from him to Govern- '
ment ; and

{b) such person has occupied the

Zbusiness on the basis of a written
agreement between him and the lessee
and such agreement is produced and
proved to have been attested in the
prescribed manner before the Collector
or such other officer as may be autho-
rised by Government in this behalf.]

*Substituted by Act No. XXII of 1953.
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(Translation). ‘

*[27.” The Chief Intoxicating Drugs
: " -Officer or any Intoxica-
Power to -

compound ting Drugs Officer em-
offences. ~ powered by Government

in this behalf may accept
from any person who is' reasonably
believed to have committed an offence
under this Act or the rules made there-
under or from any owner or person-in
possession of goods reasonably be-
lieved to be liable to confiscation
under this Act, a reasonable sum of
money by way of composition for
such offence or in lieu of such confis-
-cation. Any proceedings taken against
_such person in respect of such
offence or for the confiscation of
such goods shall, on payment of such
money, be withdrawn and no further
proceedings shall-be taken in respect
of such offence or goods.

28. - When an Intoxicating Drugs
Officer not below the rank -

Report of  of Abkari Inspector, for-

Intoxicat-  wards in custody .any

ing Drugs

officer gives D€rson accused of an
jurisdiction offence under this Act to
toacom- ~ the Magistrate having
Drront ate, Jurisdiction to try the case
agistrate: - o admits any such person
* to bail to appear before
such Magistrate, such Officer shall also
- forward to such Magistrate a report
setting forth the name of the accused
person and the nature of the offence
with which he is charged, and the
names of the persons who appear to
be acquainted with the circumstances
of the case, and shall send to such
Magistrate any article which it may be
necessary to produce before him.
Upon receipt of such report the
Magistrate shall inquire into such
offence and try the person accused
thereof in like manner as if complaint
has been made before him as prescrib-
ed in the Code of Criminal Procedure,

1898.]

.. *Substituted by Act No. XXI1jof 1953,
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*[29. (1) The Government may, by
notification in the Jarida,

Powerto  make rules for the pur-
make £ cOh
Rules. |, pose of carrying into effect

the provisions of this Act.

(2) In particular and without
prejudice to the generality of the
foregoing power, rules made under
this Act may provide for—

(a) the regulation of the matters
mentioned in section 5 including
supervision and grant of licences and
recovery of duty;

(b) the manner in which all
matters relating to warehouses shall
be regulated under section 6;

(c) the manner in which the
powers 'of entry. into shop shall be
exercised under section 14;

(d) the disposal of things con- -
fiscated and the payment of rewards
under section 15;

'

(e) the manner in which'and the
conditions subject to which the lessee
may recover money under section 26;
and

(f) any other matter which may
be prescribed under this Act.]

- *Substituted by Act No. XXII of 1953.
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SCHEDULE.

(See Section I).

~ List of Acts repealed—

(1) The Hyderabad Opium Act
No. V of 1308 Fasli.........entire Act.

(2) The words ““or 1ntox1cat1ng
drugs”’, “ or intoxicating drug ”’ shall
be omltted from the following sections
of The Hyderabad Abkari Act No. I
of 1316 Fasli... ...........to the extent
as shown below :—

Sub-section (16) of Section 2,
Sections 4, 9,.10, 11, 12, 13,19, 20, 30,
32 and 34.

Sub-section (12) of Section 2 shall
be omitted, Clauses (3) and (4) of sub-
section (2) of Section 11 shall be
omitted.
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